
-1-
Ct. Cases 1252/2021

Kios Infratech Project Pvt Ltd  vs  Pankaj Gaba & Ors

19.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

File is taken up today on the application seeking early hearing

of the present matter.

Present: Ld. Counsel for complainant.

Application perused.  Allowed. 

Heard on the application U/s 156 (3) Cr.P.C. I have perused the

file. 

SHO, PS Prashant Vihar is directed to file an action taken report

stating the following :-

1. Whether  any  complaint  has  been  made/received  by  the

complainant in the police station.

2. If yes, whether any action has been taken on the complaint. 

3. Whether  as  a  result  of  investigation/inquiry,  any  cognizable

offence  has  been  made  out  against  the  accused  persons  and  whether  any

action has been taken by the police. 

4. If  yes,  whether  any  FIR  has  been  registered  and  status  of

investigation. 

5. If  no  cognizable  offence  has  been  made  out,  whether  the

complainant has been informed accordingly.

Contd...
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Copy of the complaint alongwith the annexures be supplied to

the Naib Court, PS concerned today. 

Copy of order be sent to SHO and the DCP concerned directing

them to file report with respect to the action taken on the complaint received

by them prior to the complainant approaching this court. Reply should be in

point wise manner addressing each query of the court as raised above.

Put up for filing of report on 20/08/2021.

The date earlier fixed stands cancelled.

Copy  of  this  order  be  sent  to  Ld.  Counsel  for  complainant

through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/19.07.2021



e-FIR No. 036968/2019
State  vs   DL 11ST 7733

PS Prashant Vihar
19.07.2021

Matter is taken up through video-conferencing.
Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing no.
372/RG/DHC and Endst. No. 373-403/RG/DHC dated 28.06.2021 that only urgent
and final argument matters are to be taken up through VC and all other matters are
to be adjourned.

This is an application for releasing of vehicle bearing registration

number DL 11ST 7733 on superdari.

Present: Ld. APP for the State.

Applicant Ajay Kumar with Ld. Counsel.

IO has filed  the reply in compliance of the order dated 08/07/2021.

IO submits  that  an  application  for  transfer  of  case  property  is  filed  before  the

concerned court and same is pending before concerned court.  The relevant order of

concerned court has been placed on record. 

Accordingly,  in  light  of  above,  matter  stands  adjourned  for

09/08/2021.

Copy of  this order be sent to applicant and IO concerned through

electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/19.07.2021



FIR No. 33/2021
State  vs   Ashish Madan

U/s 341/354B/509/34 IPC
PS Prashant Vihar

19.07.2021
Matter is taken up through video-conferencing.
Keeping in view of the emergent situation due to COVID-19 pandemic, the

Hon’ble High Court has issued directions vide order bearing no. 372/RG/DHC and Endst.
No. 373-403/RG/DHC dated 28.06.2021 that only urgent and final argument matters are
to be taken up through VC and all other matters are to be adjourned.

This  is  an  application  for  releasing  of  vehicle  bearing  registration

number DL 8CP 2028 on superdari.

Present: Ld. APP for the State.

Applicant/Owner Ashish Madan with Ld. Counsel.

Report received from IO perused, wherein it has been submitted that he has

no objection if vehicle is released on superdari.

Instead of releasing the vehicle on superdari this court is of the view that the

vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter of

“Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Considering the facts and circumstances and laid down by  Hon'ble High

Court of Delhi, vehicle in question bearing registration number DL 8CP 2028 be released

to the registered owner by IO on furnishing security bond as per the valuation report of

vehicle on following conditions :- 

1. IO shall  verify the ownership of vehicle from concerned Transport Authority

before releasing the same.

2. IO shall prepare detailed panchnama also mentioning the colour, appearance,

make and other necessary details of the vehicle. 

3. IO shall take the colour photographs of the vehicle from the different angles and

also of the engine no. and the chasis no. of the vehicle.

4. The photographs should be attested and counter  signed by the complainant,

accused or the applicant as the case may be. 

Application stands disposed off accordingly. 

Copy of this order be sent to applicant through electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/19.07.2021



FIR No. 275/2019
State  vs   Uttam @ Balmiki

U/s 392/34 IPC
PS Prashant Vihar

19.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This is an application u/s 437 CrPC for grant of bail to accused

Uttam @ Balmiki.

Present: Ld. APP for the State.

Ld. Counsel for accused Uttam @ Balmiki.

Reply of IO received,  perused.  As per  reply,  accused Uttam @

Balmiki has not been arrested in the present FIR.

At this stage,  Ld. Counsel for applicant/accused submits that as

per the status report filed by the Jail Superintendent accused is in custody in

the present FIR.

Jail Superintendent concerned is directed to clarify the said fact

and file report on 20/07/2021.

Copy of this order be sent to Ld. Counsel for accused and Jail

Superintend concerned through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/19.07.2021



FIR No. 016767/2021
State  vs   Amit Gupta @ Monu

U/s 379/411 IPC
PS Prashant Vihar

19.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

This is an application u/s 437 CrPC for grant of bail to accused

Amit Gupta @ Monu.

Present: Ld. APP for the State.

Ld. Counsel for accused Amit Gupta @ Monu.

Reply received from IO perused, wherein IO submits that present

FIR has been transferred to PS North Rohini.

In view of this, present application stands dismissed with liberty

to file afresh before the court of appropriate jurisdiction.

Copy of this order be sent to Ld. Counsel for accused through

electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/19.07.2021



FIR No. 012678/2021
State  vs   Shahrukh

U/s 379 IPC
PS Prashant Vihar

19.07.2021

Matter is taken up through video-conferencing.

Keeping  in  view  of  the  emergent  situation  due  to  COVID-19

pandemic, the Hon’ble High Court has issued directions vide order bearing

no. 372/RG/DHC and Endst.  No. 373-403/RG/DHC dated 28.06.2021 that

only urgent and final argument matters are to be taken up through VC and all

other matters are to be adjourned.

Present: Ld. APP for the State.

Bail bond verification report received.  Surety found to be sound,

address stands verified.  Accordingly, bail bond and surety bond is accepted.

Release warrants of accused Shahrukh be prepared immediately.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/19.07.2021



e-FIR No. 012678/2021
State  vs   Unknown

U/s 379 IPC
PS Prashant Vihar

19.07.2021
Matter is taken up through video-conferencing.
Keeping in view of the emergent situation due to COVID-19 pandemic, the

Hon’ble High Court has issued directions vide order bearing no. 372/RG/DHC and Endst.
No. 373-403/RG/DHC dated 28.06.2021 that only urgent and final argument matters are
to be taken up through VC and all other matters are to be adjourned.

This  is  an  application  for  releasing  of  vehicle  bearing  registration

number DL 8SBB 5148 on superdari.

Present: Ld. APP for the State.

Applicant/owner Baddal Sharma with Ld. Counsel. 

Report received from IO perused, wherein it has been submitted that he has

no objection if vehicle is released on superdari.

Instead of releasing the vehicle on superdari this court is of the view that the

vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter of

“Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Considering the facts and circumstances and laid down by  Hon'ble High

Court of Delhi, vehicle in question bearing registration number DL 8SBB 5148 be released

to the registered owner by IO on furnishing security bond as per the valuation report of

vehicle on following conditions :- 

1. IO shall  verify the ownership of vehicle from concerned Transport Authority

before releasing the same.

2. IO shall prepare detailed panchnama also mentioning the colour, appearance,

make and other necessary details of the vehicle. 

3. IO shall take the colour photographs of the vehicle from the different angles and

also of the engine no. and the chasis no. of the vehicle.

4. The photographs should be attested and counter  signed by the complainant,

accused or the applicant as the case may be. 

Application stands disposed off accordingly. 

Copy of this order be sent to applicant through electronic mode.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/19.07.2021
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